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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
JAIPUR BENCH

e

Jaipur, this the 15t day of September, 2010

O.A. No. 421/2010

CORAM:

" HON'BLE MR. M.L.CHAUHAN, MEMBER (JUDL.)

' MLNogor'

s/o late Shri Tulsi Ram Nagor
r/o Residential Quarter in -

- Jawahar Nagar Post Oftice,

presently. working as

Post Master HSG-I,
Jawahar Nagar Post Office,
Jaipur.

.. Applicant
(Applicant present in person) -

- Versus |

1. Union of India through
" the Secretary to the Government of lndlo
" Department of Post,
Dak Bhawan, Sonsod Marg,
New Delhi. '

2. Chief Post Master General,
Rajasthan Circle, Jaipur

3. Senior querinfénden’r Post Offices,
Jaipur City Dn., Jaipur

4. Post Master HSG-I,
Jawahar Nagar Post Office,
Jaipur o

’ .. Respondents

(By Advocate: ....)

O RD ER (ORAL)

In this OA, the applicant has challenged the order dated

13.9.2010 (Ann.A/1) whéreby he has been transferred from Jawahar

h%



Nagar, HO, Jcli_pur to P.M. Deeg HO in the interest of service. The
grievance 'of the applicant is that his two children are studying at
L Jo-ipu-r ‘O'nd in terms of provisions contained in Rule 37-A :of P&T Rulés,
'YdI.IV, transfer has ’ro.be genercl-ly made in April of ecch"ye.ar SO
thcx’r' educcﬁén of school going children is not dislocated. The
applicant has also annexed copy of the receipt of fee in respect of
his two children vn.ome‘ly, Rq‘j‘shreel.Nogar cnd'Piyus‘h Nagar as
Ann.A/4 and A/S.

2. -The applicant has also. mcd-e'represenfaﬁon to fhelChief'Pos’r B
Master General, Rajasthan Circle, Jaipur dc’ré’d' 10th September,
2610 (Ann.A/Z)‘ which'wosv recéivgd -on 13.9.2010 whéreby the
, appl-iccmf has req‘uesfed f.hat he may not be disturbed till the
completion of academic s_.e,ssion of his children and if essén’riql, he.
may bé adjusted locally. |

3. [ have heard the ap’pl.ic‘:onf,-who is pr_esen’r in person. Fromn’rhe
impugned order dcn‘ed 13.9.2010 it i; evident frh.o’r .cs many as 17
persons were granted ad-hoc promotion to HSG-I (NB) cadre in the
Pay chd of Rs. 9300-34800. with Grade Pay of Rs. 4600/- for éleven
months w.e.f. the date of clssumpﬁ,on of charge or until furfﬁer orders
whichever is earlier. ‘Out gf 17 persons, 6 persons .who_hove been
gron’réd prdmofion were working in‘JGip»ur City Division and on .
~ promotion they hqv_e beén qdju-sfed in Jcipu‘r. Perusal - of the
imbugﬁed order further reveals that 6 per'sons' have been
i’rcnsfer{re‘d,} out of which 4 hdve béen frdnsferre'd .on their own
- request whereas the abplicdnf and one Shri P.D.Yogi havé been

shiffed outside Jaipur in the interest_of s‘ervicé. :



4. - In normal course, the persons who' have been promoted

should have been transferred outside Jaipur city in the interest of

\

service whereas the applicant who has admittedly not completed

tenure has been shifted out of Jaipur in mid-academic session

persons whose names find mention at SI.No. 2, 6,7,10, 13 and 15 of
1he-impugnéd order have been accommodated in Jaipur ci’ry on

promotion.

5. Be that as it may, at this stage | do not wish to record any

finding on this aspect as the cpplicont'hcs already. made a

Jaipur i.e. Respondent No.2 thereby highlighting his grievances,‘who

‘conirary to Rule 37-A of the P&T Rules, Vol.lV cvnd as many as 6

representation to the Chief Post Master General, chdéthon‘(}irclg{ ;

vwillv look into the matter objectively keeping in view the

observations madehereinabove. Accordingly,vrespondenf No.2 is |

directed to decide representation of the applicant dated 10h
September, 2010 (Ann.A/2) by passing a reasoned and speaking
order. Till such representation is not decided by respondent No.2,

operation of the irhpugned order dated 13.9.2010 (Ann.A/1) so far it

relates to the applicant shall femained stayed.

6. With these observations, the OA is disposed'of af admission |
stage. S
. . ‘ A (/
o 4
(M.L.CHAUHAN)
Judl. Member

R/ .



